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CCAT/312 '
IN THE CENTRAL ADMlNISTRATlVE TRIBUNAL :
- BOMBAY Bqu
~ 0.A. No. 914/88 : 198 |
) !
4 o DATE OF DECISION __6:4:92 _ ___ _ '.
| |
R R Pathak: Petitioner

V.2 h § h Y N\ e, |

Advocate for the Petitionerts)

b;.l.oﬁ-l 2 Y W 34~ J-c}\d.L
Versus
Union of India & Ors ) Respondent
Mr. R K Shetty Advocate for the Responacin(s) ‘5
CORAM :

The Hon’ble Mr. Justice U C Srivastava, Vice Chairman

The Hon’ble Mr. ‘ M.’ Y; Priolkar, Member (A)

1. Whether Reporters of local papers may be allowed to see the Judgement? //

»2 To be referred to the Reporter or noi? // ,
3. Whether their Lordships wish to see the fair ccpy cf the Judgement? /\//1/

4. Whether it needs to be circulated to other Benches of the Tribunal?
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IN THE CENTRAL ADMIN ISTRATIVE TR IBUNAL

BOMBAY BENCH, "GULESTAN" BUILDING NO.6
PRESCCT ROAD; BOMBAY-1

OA No. 914/88

Shri Ramdhan R. Pathak

C/o. R S Pandey; Room No.7

Chawal No.14/A; Vinobha Phave Nagar

Kurla Piep Road; Bombay 400070 «sApplicant

V/s.
Divisional Railway Manager

Central Railway:
Bombay V.T. ‘ . « Respondent

Coram: Hon.Shri Justice U C Srivastava, V.C.
Hon.Shri M Y Priolkar, Member (&)

APPEARANCE 3

Mr. L M Nerlekar
Advocate
for the applicant

Mr. R K Shetty
Counsel
for t he respondents

ORAL_JUDGMENT s DATED: 6,4.1992
{PER: U C Srivastava, Vice Chairman)

S

Thé appiicant was q:pointeé\' as Assistant
Pointsman on 10.4.1984 against a clear vacancy under
Chief Yard Master, His services were disc¢ontinued
from 22nd March, 1985 without assigning any reason.
According to the applicant his services were terminated
on the ground that the service (_cgrd is not genuine.
The applicant preferred an appeal.against his termina-
tion and failing to receive any reply he has approached

this Tribunal.‘
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No opportunity was given to the applicant
for hearing. The respondents have put in their appearance
and denied the claim of the applicant. They have stated
that the applicant's services were terminated on no ground
of mis=-conduct.

Obviously if the applicant's services were to be
terminated on the ground that he was in possession of a
bogus card, holding of an inquiry was a must and without
holding an inquiry his services could not have been termina-

ted, as the applicént has attained a temporary status.

It is also clear from the written statement that the
' Sub-
appl icant worked as/Assistant pointsman for the following

periods:
10-4-84 to 30-4-84 21 days
1.5.84 to 31.5.84 31 days
1.6.84 to 30.6.84 30 days
3.7.84 to 21.3.85 262 days

As the applicant has attained temporary status, ther
was no proper sanction, the applicant's name should
have been entered in the Register and the appointment
should have been given to the applicant on his turn.
Bq@)nothing as such has been done.

Accordingly the Respondents are directed to
include the name of the applicant-in the Register
maiﬁtained for such persons and whenever the applicant's
turn comes his appointment to such post or other
post may be considered if his services were not terminated
on t he ground of mis-conduct. Let a consideration
be made as far as possible within a period of three
months, With the above observations the appl ication

is disposed of with no order as to costs.
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{ M Y Priolkar ) ( U C Srivastava )
M(A) V.C.



